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CENTRAL ADMINISTRATIVE TRIRUNAL.
PRINGIPAL BENCH

NAa 2984/2002

New Delhi, this rhe 17th day of Febriuary, 2003

HMon*hle Sh. Shanker Raji, Member 1

Mrs. Maniu swaminathan
(Formerly Miss Maniu Gunta)
Wwife of Sh. 5. Swaminathan
B-1/1146, VYasant Kunj

New Delhi.

LApplicant

(Ry Advocate sh. Badridass Sharma throngh
Droxy counsal Sh. g.N.Tiwari)

v ERSUS
1. Secretary O rhe Govi. of Tndia

Ministry of Home affairs
North Rlock, New Palhi = 110 001.
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«  Secretary to vhe Govt. of India
Railway Roard
"Rail Rhawan, New nelhi -~ 1.

3. Director,
Central Bureal of Investigation
Rlock No.3, C.G.0.Compleax, Lodhi
Road, New Delhi - 110 003.

4, Director General
Fmnloyeas gState Insurance
Corporation, Kotla Road, .
Maw Delhi ~ 110 N0z . ?

.. .Respondents
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» By Shri_Shanker Raiul,

The arievance of the applicant contained  in

this 0A is against the action of the respondents
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whereby his earlier service rendered -has not heean

counted towards pensionary penefits.

5. Ld. counsel of the applicant states that

counting of csarvice is parmissible as per +he DOPY

' oM dated 29-8-84 as well as 1987. _ /
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%. Applicant  has filed representation and
lastly served the respondents with the legal notice.

The same is yet to be responded to.

4. Ends of Jjustice would be met if the

representation of the anblicant is disposed of in the

light -of oM of 1984 and 1987 wifh speakina and

detailed order for counting of earlier service towards

paensionary henefits within one month from the date of

receipt of a copy of this order. Ordered accordingly.

& Let a nopy of this order along with a copy
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of the 0A be sent to the respondents.

4. DA is disposed of as above..

(Shanker Raju)
Membear (1)
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